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CRI M NAL APPEAL NQO(s). 1794 OF 2008

LAL BAHADUR & ORS. Appel I ant (s)
VERSUS
STATE(NCT OF DELHI) Respondent ( s)

(Wth appln(s) for bail)
Date: 20/03/2013 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE MR JUSTICE M Y. EQ@BAL
For Appellant(s) Prasoon Kunar, Adv.
Kshitij Kumar, Adv.
. Deepk Chander Pal, Adv.
M. V.K Sidharthan, Adv.
For Respondent (s) R K. Khanna, ASG
J.S. Attri, Sr.Adv.
Sadhna Sandhu, Adv.
Rashmi Mal hotra, adv.
D. S. Mahra, Adv.
. Priyanka Bhari hoke, Adv.
Ms Anil Katiyar, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

M. Prasoon Kumar, |earned counsel appearing on behalf of
the appellants resuned his argunment at 11.25 a.m and concluded at
12.30 p.m Thereafter, M. R K Khanna, |earned Additional Solicitor
General started his argunments and was on his legs till the Court rose
for the day.

The matter remai ned part-heard.

[ Madhu Bal a] [ Savita Sai nani ]
Sr. PA Court Master



